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Simia’ and Who is/are licensed uncer the Indian 
jreless a dealer/dealers in, or munufacturer(s) of wire- 

iesS telegraphy upparatus is/are hereby licensed to establish, maintain and work 
(wireless transmitting and receiving apparatus, the details of which are given 

‘pelow, for demonstration purposes for a period of .,....... ne Hes ah a PA UE SA BE Tae mons 
wading OD -. at the following address or within the area 
perein SPECIHED Lecce cece eee seesresestererettititaser ese, Subject to the 
sgnditions herein contained and to the payment of a fee of rupees fifteen) per set. 

fy. Particulars of sets: 

(a) Type ' 

(b) Maxirnum power 

4, Date/Dates and hour/hours (indian Standard Time) of the demonstrations. 

Provsble duration of demonstration (from Seenatins sina 

“Authorized frequencies. 

Place/Places where demonstrations will be conducted. 

Assistant Wireless Adviser te the Govt. of Indig 

Ministry of Transport é: Womnmpidcations 
MNantte nf Samwnne SoMinil Aaetatrany 

. Government of India, New Delhi 

COMLITIONS : ; : 
A Anmanctentin Teaman naviacn tha notahlichmant waindanawaan ween latnn = eA =: BSS S oy = Salas ae: 2 m1 me "ert Oe “= totter os 

ofa wireless transmitter set and/or receiver sat, other than g broadcast or. 
gion veceiver set, ‘Tie Uoenra: or kis aatherbsed vepzesertadve scust HOUOYIE any 
remain with apparatus demonstrated. 

oO.
 

2. Na licensee shall use or permit the apparatus to be used for any commercial 
purpose, that is to say, for the purpose of gain, or for any purpose, other ihan 
bona fide demonstration of a wirdéles¥- sel. By 

3g. No licensee shall use the apparatus In such a manner as to cause interference 
swith the working of any other wireless station. If any surh interference fs 
&xpertenced, the licensee shall, on demana py any wireless telegraph station 
Ucensed or worked by the Central Government under its authority inimediately 
‘tose: down the’ demonstration. se 

prety : . 

4. All demonstrations shall be conducted between the hours specified in the 
tense except between such’ hours. unless otherwise permitted by the’. Central 

vernment. 

5. The license is mot transferable and it shall not be assigned, underlet or 
therwisé disposed of. i 

6. The licensee shali indemnify the Central Government against all actions, 
dalms and demands which may be brought or made by any person, body corporate 
company in respect of any injury arising from any act HMcensed or permitted 

¥: the licensee. 

J 
© 2
4
 

7; On the occurrence of any public emergency, or in the interest af public 
Safety the license may be cancelled by the Central Govt. at any time either by 

‘@ specific notice in writing or by means ef a notice published in the Gazette of 
dia addressed to all holders of this or all types of wireless licenses. In the 

*vent of cancellation no portion of the fee shall be refunded. 

a & Demonstrations shall be conducted gnly on trequencies and emissions 
*Peciied in the license. 

ns 3. The Demonstration license shall be _ valid for one State only unless the 
“x entral Government grants special permission for the use of the Ucence in any 
other State also. Homie bg 

10. A demonstration license shall be valid for a period of three months or of 
We year as the case may be from the date of issue.  
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render the licence liable to be cancélled 

f the fee shall be refunded. 

iio. FP. W-2723293 
v. V, RAO? 

Dy. Wireless Adviser. — 

11, Any breach of the conditions shalt 

and in the event of cancellation no purtion 0 

  

  

MINISTRY OF WORKS, HOUSING AND SUPPLY 

\ - ‘ (Dapariment of Rehabilitation) : 
. 

\ (Giice of the Chief Settlement Commissioner) 

New Delhi, the 20th August 1962° 

SR. LE66/ 2.Amdt,/LXVi—In exercise of the powers conferred by atti 4p 

at the Lisplaced Persons (Corapensation and Fehaobilitation) Act, 1954 (42 ot 1954) 

the Central Gobernment hereby mialces the foliowing rules rturther to amend th 
Powe edae VAR narnalar- , 

Lisplaced FersOWS LLUMIpetsavis aie sews ues ater 

i, These rulep may he called the Displaced Persof’s (Campansatton and Rehz. 

bilitation) Gixth |Amendment Rules. 1962. ‘ ‘ im 

2. In the Di laced Persons {Compensation .& Rehabilitation) Rules, 1955, in 

sub-rule (9903) of ile 00, for “he Avures. notation, words and brackets Ret cet. 

the amount depolited under sub-rule (8)", the following sha]! be substizuted | 

namely :— 
. 

“ao of the bid amount out of the amount deposited under sub-rule (3)” 

(Amendment No. LXVI dated 20th August 1962.) - 

[No. F. 14(25) Pol. 1/60 (C&P), 
_S. W, SHIVESHWARKAR, Jt. Secy 

XN 

| (Central Boiler’s Board) 

\ New Delhi, the 20th August 1962 

G.S.8%. 1167-—In exercise of the powers conferred by section 28 of ihe 

Boilers Act. 1922 (5 of( 1923), the Central Boilers Board hereby makes the -folle 

ing Regulations further to amend the Indian Boiler Regulations, 1950, the «same 

having been previously \published as required by sub-section (1} of section Bb 

the sald act, namely:— 
fede 

1. These Regulatiots may be called the Indian Boiler ( 

, Amendment) Regulations, 1962. ep 

2. In the indian Boiler Regulations, 1950, in clause (b) of Reguiaticnsyss 

the brackets and words “(except where economisers are d2sisne 

permit steam generation and Rave open connections to thes 

drum)" shail be omitted. see 

  

MINISTRY OF STEEL AND HEAVY INDUSTRIES 

(Depa tment of Iron and Steel) 

“New Dahi, the 27th August 1962 

G.S.R. 1168.—In exercise of ihe powers conferred by the proviso to tae 

of the Constitution the President hereby makes the following rules 36 

further the Iron and Steel Control Organisation (Recruitment to Min ste:t 

Rules, 1959, published with the no ification of the Government of India} 

(istry ch votes: onflucy end Fuki Ns. C&R 87h ated The 4th Junk, 

naimely:— 1 

1. These rules may be called th tron and Steel Conical 6 rganisation « 

ment to Ministerfal Posts) Siyendment Rules, 1962. : B  


